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The Counsel for the Resolution Professional is present and submitted

that in the present matter, the CIR Process was initiated on 03.9.2019.

However, the IRP received the information on 23™ Sept, 2019, for which, LA.

was filed and numbered as 1685/2019 for the exclusion of 50 days. Therefore,

the said I.A. be allowed.

The initial period of 180 days was completed on 14™ April, 2020 and

there were certain restrictions till 30™ June, 2020. The Counsel for the R.P

prayed for the exclusion of 50 days, plus 90 days from the maximum period of

CIR Process on the grounds mentioned in the Application.
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The 1.A-1685/2019 which is not listed is taken notice of and the same is
allowed giving exclusion of 50 days from the initial period of 180 days of CIR
Process. Thereafter, the period of 90 days is hereby excluded from the
maximum period of CIR Process and 90 days period is extended from 31°% of
August, 2020 onwards. The R.P is directed to complete the CIR Process within
the extended period of time for seeking the Resolution Plan, failing which, the
RP shall file Application for liquidation of the Corporate Debtor before expiry of

the extended period of time.

Therefore, the above I.As. stand allowed.
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